2016
IN THE HIGH COURT AT CALCUTTA
APPELLATE SIDE

No. 4098 - A Dated, Calcutta, the 24th August, 2016

From : Shri Subhasis Dasgupta,
Registrar (Judicial Service),
High Court, Appellate Side,

Calcutta.
To :
1) Members of the Registry, The Hon’ble High Court at Calcutta
2) The District Judge of all Districts
including Andaman & Nicobar Islands

3) The Chief Judge, City Civil Court, Calcutta

4) The Chief Judge, City Sessions Court, Calcutta

5) The Chief Judge, Presidency Small Causes Court, Calcutta

6) The Secretary, Judicial Department, Govt. of West Bengal

7) Director, West Bengal Judicial Academy.

Sub. : Filling up of one post of Registrar in National Consumer
Disputes Redressal Commission (NCDRC), New Delhi
by composite method [Deputation (including short
term contract)/Promotion]

Sir/ Madam,

With reference to the subject captioned above, I am directed to
inform that a Vacancy Advertisement bearing F.No.A-12023/1/2016-Estt., dated
29.07.2016 as received from the Ministry of Consumer Affairs, Food & Public
Distribution, Department of Consumer Affairs, Government of India, has been
uploaded in the website of the Hon’ble Court for filling up of one post of Registrar
in National Consumer Disputes Redressal Commission (NCDRC), New Delhi on

composite method [Deputation (including short term contract)/Promotion].

As such, I am to request you to inform the eligible and willing officers of
West Bengal Judicial Service posted in your judgeship/court/office to visit the
website and download the contents and to forward the filled in application (in
prescribed format) along with requisites, if any sought for, so as to reach this

court on or before 31st August, 2016 positively for taking further necessary

action in the matter.

Yours faithfully,
Sd/-

Registrar (Judicial Service)
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ANIL BAHUGUNA SUHTET A faam
Joint Secretary

Telefax : 011-2338 6189
E-mail : anill. bahuguna@nic.in

-y weg, T8 Kool - 110001

‘Government of india

PUBLIC DISTRIBUTION
Department of Consumer Affairs
KRISH! BHAWAN , NEW DELH! - 110001

Dated the 08" August, 2016 |

e

T No. A2023M/2016-Estt, T s e

Dear 5,‘}/

This Department proposes to fill up one post of Registrar in Pay Band-4 ’
('37,400-7,000) plus Grade Pay of *10,000/-, General Central Services, Group ‘A’
Gazetted, Non-Ministerial in  National Consumer Disputes  Redressal
Commission(NCDRC), New Delhi, a body under the administrative control of the
Department of Consumer Affairs, Ministry of Consumer Affairs, Food . & Public
Distribution. The post is to be filled up by composite method [Deputation(including
Short Term Contract)/Promotion] from the officers under the Central Government or
State Government or Supreme Court or any High Court or PSUs or Tribunals or
Quasi-Judicial Authority. The details of eligibility criteria have been given in the
Vacancy Advertisement (enclosed herewith).

.2, 1L.shall be grateful if you.could_kindly circulate the vacancy amongst the
officers in your High Court and send the applications of interested and eligible

officers from your organization for consideration for appointment to the above said
post under this Department.

b

Yours sincerely,

(Anil Bahuguna)

The Registrar,
Calcutta High Court,r i

L T e i i R m e B T e T e T T ¥R,

West Bengal.

www.jagograhakjago.in

* MINISTRY OF CONSUMER AFFAIRS, FOOD AND



F.No. A-12023/1/2016-Estt.
Government of India
Ministry of Consumer Affairs, Food & Public Distribution

. Department of ansumer Affairs
S KI‘IShl Bhawan New Delhi

, o o 29 }uly, 2016
- Vacancy Advertisement

It is proposed to fill up one post of Reéxstrar‘m the‘lsay Band-4(%37,400 - 67,000)
plus Grade pay of ¥10,000/-, General Central Service, Group'A’ Gazetted, Non-Ministerial in
_National Consumer Disputes Redressal Commission (NCDRC) “Delhi under the

eSS

administrative cofitrol of the Department‘of Cotsumer Affairs tnthe Mirndstry-of Consumer-- -

Affairs, Food and Public Distribution. The post is propesed to be filled up by comp031te
method [Deputation (Including Short Term Contract)/ Promotion] from the officers under
the Central Government or State Government or Supreme Court or any ngh Court or PSUs

or Tribunal or any Quasi- Judicial Authorlty
(A)[I) Holdlng analogous posts on regular basis in.the, Jparent cadre or Department or
(II) with two years servxce in the grade rendered after appomtment thereto on, regular

basis in the-Pay.Band-4 (?37 000-67 OOO) pl us Grade Pay of ?8 900/ or equwalent xn ‘the
parent cadre or Department or. , .

(III) w1th three years servxce in the grade rendere, after appoxntment thereto on regular
_basis in the:Pay Band-4 (%37, 000- 67 000) plus Grade Pay of ?8 700/ or equwalent in the

. parent cadre or Department and

s T S T e = : e e —
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(B) Possessmg the followmg Educatlona Quahflcatlon and Expenence -

[§)) ADegree in Law from a recognized University, and B
(II) - 15-years’ work experience in Group-A posts:- | "

{a} in a Court or Tribunal or Quasi-judicial Authorlty, or .
[b] experience  in Personnel and Administrative matters and 1nterpretatlon of
-.rules, regulatlons instructions 1ssued by the Government from tlme to time.

Note 1:- The crucial date for determmmg e 1g1bxhty wi } be lst November 2016 i.e the date
-of arzsmg vacancy of the Post. : :

Note AT The Departmenta} Jomt Reglstrar in- Pay Band 4(?37 400 67 000) pius Grade Pay
of ¥8,700/- with 3-years of regular service in the. grade would also be considered along

with outsiders and in case, he he is s selected _the post will be  deemed to have been-filled-by —— -~

~~~~~ oo s e

e promotlon

’Note 3 The period of deputation including the period of deputation in another Ex-cadre

,,Vpost_}};_eld immediately preceding this appointment in the same or some other organization
or Department of the Central Government shall not ordinarily exceed 5-years. The
maximum age limit for appointment by deputation shall not be exceeding 56-years as on
the closing date of receipt of application. :

e |-




2. . Theduties attached to the post’ ef Registrar are as under:-

(ih)uj?l + To supervise all the State Commissions & call for perrodrcal reports on
' institution and disposal and pendency of cases.
(i) . Toissue instructions regarding adoption of umform procedure for hearing
P B® "l ” Lvthe cases, completmn of pieadmgs and supply of copies of documents.
- iiy To ensure 1mplementat10n of objects of the Consumer Protectlon Act 1986

e, £ R e TR e T ey

‘3.k Offlcers selected will have the option to draw his Basic Pay plus deputatxon duty
llowance or to have his- pay fixed in the scale of pay '6f-the post in’ accordance with
DOP&T s OM No. 6/8/2009-Estt, (pay-1)) dated 17th ]une, 2010 as amended from trme to

txme

4. Apphcatlons of interested and ehgnble ‘officers, who could: pé:spared in the
_event of their selection may be sent through proper channel in the prescnhed
proforma (Annexure - ‘;ﬁl) m trlphcate along ‘with their" ‘last 5-years’ “Annual
" Performance Appraisal Reports so as to reach the Under ‘Secretary(Estt.), Rooin No.
456-A, Department of Consumer Affairs, Krishi Bhavan, New Dethi within 60- -days
from the date of _publication of this advertisement in the Employment News.
Applxcatlon recelved after the due date or found incomplete will not be considered.
" While forwarding the apphcatlen, ‘the sponsormg orgamsatxon should verrfy and certify
that the particulars furnished by the apphcant ara® correct. i The* following
“information/ documents als“o;; eed to Ee sent anng wrth ;the apphcatlon = e

)] Cadre Clearance;

(i)  Vigilance Clearance keepmg i vrew ‘the: instructions “contained in‘'DoP&T's 0.M.s
No. 14017/101/91-Estt. (RR) ‘dated 14.07.1993 and No. 11012/11/2007- -Estt. (A)
dated 14.12.2007;

(iii)  Integrity Certrficate, B 4RI TR A TR

[W) * Major / Mmor Penalty Statement 1mposed' durmg the last 1@-years, and

(V) “Photocopies of the APARS of last 5iyears duly attested of each page by an officer

) not below the rank of Under Secretary in the Govt of Indza

&g Ges

5. Apphcanons not in the prescrlbed proforma and/er ‘not’ accompamed by cadre
clearance, vigilance clearance, integrity certificate, details of major/minor penaltles
. 1mposed durmg the last 10 years ‘and upto date- 'APARs dossrers for the las’c 5 years duly

attested on each page are hable tobe re)ected summardy PR

B w.:-f‘_hx R e m»yk TR

(M A Chaudhury)
gl G Under Secretary(Estt.)
mnd e @ S BT Tel€23381120

T

W1thout mterfermg in Qua31 ]udlcxal freed ,,W,w; T,MN_MJMVN S




BIQ-DATA

RRICULUM VITAE PROFORMA

AN

RE-1

1. Namé and Address
(in Block Letters)

2.Date of Birth {in Christian era) '

3.i)Date of entry into service

ii} Date of retirement under
Central/State Government
Rules

B P ST

~4-Educational-Qualifications=-

5. Whether Educational
other qualifications required for
the post are satisfied. (If any
qualification has been treated

as- equivalent to the one|

prescribed in the rules, state
the authority for the same)

and.

Qualifications / Experience requiredas

'Quahfxcatlons /i expenence possessed by

mentioned in the advertlsement/vacancy the officer
| circular
.| Essential | Essential
A)Qualification

A)Qualification

i e e T I

- B}Experience ~ B)Experiencs
Desirable Desirable
A)Qualiﬁcation A)Qualification
B)Experience | B)Experience

6. Please state clearly whether in the ligﬁt of
entries made by you above, you meet the
requisite Essential Qualifications and Work

experience of the post.
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7. Details of Emp}oyment in chroneloglcal order Enclose a separate sheet as duly
authenticated by your signature, if the space below is insufficient. . TR

“and

~*Nature * A of

Office/Institution | Post held on | From | To *Pay = Band :
regular Grade Pay/Pay;Dutles(m detail}
basis" Scale of the post | highlighting

' held on regular experience
basis | required for the
1 b -postappliedfor-—

*Important: Pay Band and Grade pay granted under ACP/ MACP are personal to the: ofﬁcer
‘and, therefore, should not be mentioned. Only Pay Band and Grade Pay/Pay.Scale-of the
post held on regular basis to be mentioned. Details of ACP/MACP with present Pay Band
and Grade Pay where such beneﬁts have been drawn by the candldate may be mdlcated as -

below: e,
Office/Institution | Pay, Pay Band and Grade Pay | From To
drawn . under ACP/MACP
Scheme R _» _ ,
8. Nature of present employment
ie Ad-hoc or Temporary or
Quasi- Permanent or Permanent
9.In case the present employment
is held on deputation/contract
basis, please state - o
a)The date of initial | b)Period . .  of | c)Name of the pazfent d)Nameofthepost
appointment appointment = on | office/organization  to | and Pay.of the post
deputatxon/contract which  the applicant | held in substantive
e eeetbelongs - A . l.capacity. in - the
S parent

| organization




_5____

179.1 Note: In case of officers alréady on deputaftion, the applications of |

such officers should be forwarded by the parent cadre/ Départment |
‘along with Cadre CIearance Vngllance CIearanCe and- Integrlty'
Certificate. T

9.2 Note: Information underaCqur'nn 9(c) &(d) above must be given
in all cases where a person is holding a post on deputation outside the
cadre/ organization but still maintaining a lien in his parent cadre /
organization f

e s B e TR | DA e

i i e S ST

10. If any post held on deputation in
the past by the applicant, date of
return from the last deputatlon and
other details.

11. Additional details about
present employment: L
Please state whether working under
(indicate the name of your employer"
against the relevant column)

-“a) Central Government
. b) State Government

'¢) Autonomous Organization
d) Government Undertaking = |

— B
e T S e T L T A TR

oof). Others oo oo —en nnnes

'12. Please state whether you are
working in the same Department and
are in the feeder grade or feeder to

feeder grade

Sy i

13." Are you in Revised Scale of Pay’ o
If yes, give the date from which the | -7 ~
revision took place and also indicate |
the pre-revised scale.

"14 Total emoluments per month now drawn

| Bas;s Pay in the PB, __GradePay .~ | Total Emoluments

115, In case the appllcant belongs to an orgamzatlon whlch is_not followmg

“the ¢ CentraLGavex:nment Pay-Scales; tire Tatest salary slip issued by the Orgamzatxon
showmg the followmg details may be enclosed.

Basic Pay wu:h Scale of | Dearness Pay/interim relief/ | Total Emoluments
Pay and rate of|other Allowances etc,(with

increment - break-up details)

e) Universities . - " e sl
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16.A Additional information, if any, relevant to the post
you applied for in support of your suitability for the post. -
{This among other things may provide information ‘with
regard to (i) additional academic qualifications (ii)
professional training and (iil) work experience over and
above prescribed in the vacancy Circular/Advertisement)

(Note: Enclose a separate sheet, if the space is-
insufficient)

| 16.B Achievements i oo
The candidates are requested to indicate information

with regard to;

(i) Research publications and reports and special .
projects ‘
(i)  Awards/Scholarship/Official Appreciation 4 '
(i)  Affiliation with the professional
bodies/Institutions/Societies and; Pt K.
(iv) Patents registered in own name or achieved || -
for the organization . g
(v}  Any research/ innovative measure involving {. . ~ B}
official recognition
(vi)  Any other information

(Note: Enclose a separate sheet if the spac:éd IS
insufficient)

.17, Please state whether.you.are applying for.deputation-| ..

NS
R

(ISTC)/Absorption/Re-employment -Basis." - #(Officers |
under Central/State Governments are only eligible for | -
“Absorption”. Candidates of  non-Gavernment
Organizations are eligible only for Short Term Contract)

#(The option of ‘STC’/’Absorption’/'Re-employment’:are |
available only if the vacancy circular specially mentioned-|.
recruitment by “STC" or “Absorption” or. “Re-
employment” ).

_18.whether belongs to SC/ST

.. information/details provide by me are correct and true to the best of my kno
" ‘material fact Having a bearing on'my selecti

‘I have carefully gone through the vacancy circular/advertisement and 1 ani well
aware that the information furnished in the Curriculum Vitae duly supported by the
documents in respect of Essential Qualification/Work Experience submitted by me will also
be assessed by the Selection Committee at the time of selection for the post. The
wledge and no
on hasbeensuppressed/withheld. ,

FEL S

(Signature of the candidate)

Address

Date




..-..S'_

rtification by th loyer rolli thorit
The ;nformeition/ details provided in the above applfcation by the applicant are true
and correct .as per the facts available on records. He/she possesses educational
qualifications and experience mentioned in the Vacancy Circular. If selected, he/she will be
relieved immediately. - ’ A
2. Also certified that; ‘ - S
(i) There is no-vigilance or disciplinary case p‘eﬁding/conteiriﬁlated against
- Sh‘ri/Smt...., ............................................... SRR A, S e UL
(ii) . His/Her integrity is certified.- - 2 .-
(iii}  His/Her CR Dossier in original is enclosed/photocopies, of the ACRs/APARs
for the last 5 years duly attested by an officer of the rank of Under Secretary
. ofthe Govt. of India or-above are enclosed. \ gy
~(iv)  No major/minor penalty has been imposed on him/ her during the last 10
years or A list of major/ minor penalties imposed on him/ her during the last
- .10 years is enclosed(as the case may be). . . .
e e e e S e e B s o s B e D e e '?ﬁgunt_eﬁvsiigﬁed?ﬁfwﬂ
(Employer/ Cadre Controlling Authdrity with Seal)
e R IR sl i S T e B T ?y\n;wéﬁfw;ﬁ -




ST T No. 11012 /11/2007 Estt. (A) “dated 14.12.2007.

Lo st e e o Mndertakings/Autonomous-organizations. not. folowing the Central Government:. ,

A Scales, their equivalent scales of pay/posts may be confirmed by the Iendlng

‘,4.‘_,A___«m-___v-_.‘up.4‘3,
N P

- ' .6_

Points to be noted by the Sbonsoring Organizations while forwarding the application -

of the candidate for appointment on deputation to the post of Registrar, NCDRC

1. Vigilance Ciearancé will not normally be granted for a period of 3 years after the
currency of punishment, if a minor penalty has been imposed on an officer. In case
of imposition of a major penalty, Vigilance Clearance will not normally be granted

sALsd tlites b ok

2. While forwarding applications in respect of officers who are about'to complete their
‘cooling-off' period shortly the instructions ef DOP&T as contained in O.M.
Ne.2/1/2012 Estt.(Pay.ll) dated 04.01.2013 may be strictly adhered to.

3. The applications/CV not accorﬁpaniedAby supporting certificates/documents in

support of Qualification and Experience claimed by the candidates would not be
processed for dﬂtermmmg the eligibility of the candldates for the selnction

4. Crucial date for determining the eligibility of chéﬁapplicant;s ‘will be 15t November,
2016 i.e. the date of occurrence of vacancy of thispost.

5. To facilitate determination of eligibility of the applicant‘s working in Public Sector

organization.

for a perlod of 5 5 years after the currency of punishment in terms of DOP&T-OM.—— -
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